SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (VOLUNTARY
LIQUIDATION PROCESS) REGULATIONS, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SK INVESTMENT ADVISORS PRIVATE LIMITED

1 NAME OF CORPORATE PERSON SKINVESTMENT ADVISORS PRIVATE LIMITED |
2 DATE OF INCORPORATION OF 18/05/2007
CORPORATE PERSON
3 AUTHORITY UNDER WHICH REGISTRAR OF COMPANIES-MUMBAI
CORPORATE PERSON IS (MINISTRY OF CORPORATE AFFAIRS)
INCORPORATED/ REGISTERED
4 CORPORATE IDENTITY NUMBER / U67190MH2007PTC170953
LIMITED LIABILITY IDENTITY NUMBER
OF CORPORATE PERSON
5 ADDRESS OF THE REGISTERED OFFICE | 793/B, FLAT NO 1 KRISHNA NIVAS, 3 RD, ROAD,

AND PRINCIPAL OFFICE (IF ANY) OF KHAR, MUMBAI, MAHARASHTRA, INDIA, 400052
CORPORATE PERSON

6 LIQUIDATION COMMENCEMENT DATE | 24™ FEBRUARY, 2025
OF CORPORATE PERSON :

7 NAME, ADDRESS, EMAIL ADDRESS, NAME: MR. BHARAT RAMAKANT UPADHYAY.
TELEPHONE NUMBER AND THE REGISTRATION NO. IBBI/IPA-002/1P-
REGISTRATION NUMBER OF THE N00120/2017-18/10289
LIQUIDATOR

ADDRESS: 507, SKYLINE WEALTH SPACE, 5TH
FLOOR, C2 WING, SKYLINE OASIS COMPLEX,
PREMIER ROAD, NEAR VIDYAVIHAR STATION,
GHATKOPAR - WEST, MUMBAI _ 400086
EMAIL ID: BRUPADHYAY@HOTMAIL.COM/
BRUPADHYAY.IRP@GMAIL.COM

MOBILE NO: +91 9833284483;

8 Last Date For Submission Of Claims 26™ MARCH 2025

Notice is hereby given that the SK INVESTMENT ADVISORS PRIVATE LIMITED has commenced
voluntary liquidation on 24™ FEBRUARY, 2025.

The stakeholders of SK INVESTMENT ADVISORS PRIVATE LIMITED are hereby called upon to submit a
proof of their claims, on or before 26™ MARCH 2025 to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attr g Igies.

Mr. Bharat Ramakant Upadhyay,
Liquidator

Date: 26" February, 2025

Place: Mumbai
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SCHEDULEII

FORM A - PUBLIC ANNOUNCEMENT

(Regulation 14 Of The Insolvency And Bankruptcy Board Of India
(voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SK INVESTMENT ADVISORS PRIVATE LIMITED

RELEVANT PARTICULARS

SK INVESTMENT ADVISORS PRIVATE LIMITED

1. | Name of corporate person
2. | Date of incorporation of corporate
person

18/05/2007

3. | Authority under which corporate REGISTRAR OF COMPANIES-MUMBAI
person is Incorporated / registered (MINISTRY OF CORPORATE AFFAIRS)
4, | Corporate identity number / limited U67190MH2007PTC170953

liability identity Number of corporate
person

5. | Address of the regjstered office and
principal office (if any) of corporate

793/B, FLAT NO 1 KRISHNA NIVAS, 3 RD, ROAD,
KHAR, MUMBAI, MAHARASHTRA, INDIA, 400052

person
6. | Liquidation commencement date of | 24TH FEBRUARY, 2025
corporate Person
7. | Name, address, email address, NAME: MR. BHARAT RAMAKANT UPADHYAY.
telephone number and The REGISTRATION NO.

registration number of the liquidator

IBBI/IPA-002/1P-N00120/2017-18/10289
ADDRESS: 507, SKYLINE WEALTH SPACE, 5TH FLOOR,
C2 WING, SKYLINE OASIS COMPLEX, PREMIER ROAD,
NEAR VIDYAVIHAR STATION, GHATKOPAR - WEST,
MUMBAI _ 400086

EMAIL ID: BRUPADHYAY@HOTMAILCOM/
BRUPADHYAY.IRP@GMAILCOM

MOBILE NO: +91 9833284483;

8. | Last date for submission of claims

26TH MARCH 2025

address mentioned againstitem 7.

Mr. Bharat Ramakant Upadhyay,
Liquidator

Date: 26th February, 2025
Place: Mumbai

Notice is hereby given that the SK INVESTMENT ADVISORS PRIVATE LIMITED has
commenced voluntary liquidation on 24TH FEBRUARY, 2025.

The stakeholders of SK INVESTMENT ADVISORS PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 26TH MARCH 2025 to the liquidator at the

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
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